
NATIONAL COMPANY LAW TRIBUNAL 
COURT-I, MUMBAI BENCH 

 

        Item 5 
IA 3443/2022 (New IA) IN C.P. (IB)/3793(MB)2019  

CORAM:  
 

SH. SHYAM BABU GAUTAM                     JUSTICE P.N. DESHMUKH (Retd.) 
HON’BLE MEMBER (T)       HON’BLE MEMBER (J)  

ORDER SHEET OF THE HEARING ON 18.11.2022 

 
 

NAME OF THE PARTIES: -   Premier Road Carriers Ltd  
Vs  

Ams Trading And Investment  
Private Limited 

 

Appearance (via video-conference): 
For Applicant : Adv. Prakhar Tandon i/b Adv.  

  Agam H Maloo 
For Respondent : None present  

 

IBC under Sec 7 Sec. 12A 
___________________________________________________________________________ 

ORDER 

IA 3443/2022 

This IA is filed by the RP seeking Orders from this bench under Section 12A 

read with Section 60(5) of the Insolvency and Bankruptcy Code and regulation 

30A of the Insolvency and Bankruptcy of Board of India (Insolvency 

Resolution Process for Corporate Persons) regulations, 2016 withdrawal of the 

concern petition. Ld. Counsel appearing for the IRP submits that full and final 

settlement amount as per the consent terms, Deed of settlement has been 

paid up to the satisfaction of the Financial Creditor. In view of the above 

submission made by the Ld. Counsel appearing for the IRP nothing remains 

in the petition. Accordingly, CP bearing no 3793/2019 is removed out of the 

rigour of the CIRP. Accordingly, CP is closed. File be consigned to record. IA 

bearing no. 3443/2022 is allowed and disposed of.  

    Sd/-          Sd/- 

SHYAM BABU GAUTAM      JUSTICE P.N. DESHMUKH 
Member (Technical)                    Member (Judicial) 
 

 

Jagdish 
 


